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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
Original Application No.222/2024 /EZ

(Earlier O.A. No.1238/2024/PB)

News Item titled "Six killed in accidental

blast in Birbhum coal mine" appearing

in The Hindu dated 08.10.2024 = .ccccccecececnees Applicant(s)
LN.D.E.X
fSr. Particulars of the Annexure Page No.
No. Documents
1. | Affidavit §—6
2. | Copies of Licenses R-1 B = 19
3. | Investigation Report R-2 / [1 -
4. | Copies of Suspension letter R-3 ] ? iy y
of licenses L
S, | Vawalednama ) 2545
Place:- Kolkata -
Date: 11°2 |25~ b
i’J “_‘ i Ashok Prasad, Advocate
’ ?,:%; /‘\‘“f»/\,\ Counsel for Respondent No.5
Q ;/ VAN Mobile: 9883069404
2 o \ Email id: ashokadvhc@gmail.com

17 MAR 2025
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

Crriginal Application N0.222/2024 /EZ

(Farlier O.A. No.1238/2024 /PB)

Wews Itom titled "Six killed in accidental

hlast in Birbhum coal mine” appearing

in The Hindu dated 08.10,2024 ... ssveseeastes Applicant(s)

Counter affidavit flled on behalf of Respondent No. 5, Joint Chief
Controller of Explosives, FEast Circle, Kolkata Petroleum &

Enpjosives Bufoty Organization (PESO)
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!,' Ié‘;:lnudr:; Jain Biruly, Deputy Controller of Explosive, Age - 45 Years

\

| y ¢ ‘ P p ‘
| by faith Hindu, occupation = Service working in Petroleum and
‘ :

|

faplosives Safety Organization under the Ministry of Commerce and

Industry, Govt. of India do hereby solemnly affirm and state as follows -
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1. lam serving as Deputy Controller of [Exploaives and ponted in the
office of the Joint Chief Controller of Explosives, luasl Cirele,
Kolkata, Petroleum & Explosives Safety Organization (M650),
Ministry of Commerce and Industry, Government of India and 1

as o wuch Toam

am aware of the facts in the instant case and

competent to make and affirm the instant aflidavit,

Brief Submission -

2. An explosives blast accident occurred on 07.10.2024 in the upper

bench of Bhadulia Coal Mines, Gangaramchak, District Birbhum,

West Bengal during priming of explosives. Blasting was proposed

A ‘“"‘f .’ \ \«‘in the mine. holes were already ready in the two benches (Lower
Bench about 200 holes, Upper Bench 200 holes). Explosives were

.ty iSSl-led from Magazine having licence no.
E/EC/WB/22/507(E113019) and E/EC/WB/22/526(l5141935).

The explosives vans having licence no. E/EH/JH/25/70(I£95661)

and E/EH/JH/25/223(E156292) used to bring explosives up-to

the lower bench.
l The copies of explosives licenses for explosives magazines and
l

explosives vans issued by PESO are enclosed herewith and

collectively marked as Annexure-R-1.

17 MAR 995
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lu-wmu . N CTRTORTY Petonators, Electrical
g, Nmu-—lc; (17114 'l -
v]'lnftw Vi /11 T were uplosded in b lowesr Deskcls.
, NS wepe |
Ol :
Howe ( by twe S vehiicles which aleo reached
on e
OWep
[Owey bt These | |
B hoosters got primed  at/near the

oy
1! J' ‘e )
Foplace qry sloreed there, then explosives were charged in

the 1ol :
HEH ¢ o - ; )
I the lower bench in some holes. In the meszn time

decision wag — ,
b was taken for blasting of upper bench (This complete

' ) SCHE 1 s 1 p N g i
process is done in absolute haste, may be due o coming festival
leave), the van JH -02AM-2688 was reloaded with explosives (with

both Boosters and initiators (Electronic Detonators, Electrical

g

Detonators, and TLD/DTH (in speculation that some holes may
the watery holes) and with electronic detonators connectors) znd
3 $

reached upper bench turned backside and parked nesr the bench.

The Camper Vehicle WB-53B-4772 carrying workmen also

/,’ b < /54 reached and parked about 12 to 15 meters before the van (facing
A g - AN
Q : / ‘... the gab of the explosives van). The workers immediately unloaded
Y [ "J:,f o | “

¥ \ " .+ the explosives and kept it left side and left back side of the van
1

\ L\ ot .. . : . ;
A\ * and /started priming of explosives (Boosters with Electronic

Detonators). The workers were sitting close together and very
near to van. In the meantime the SME vehicles also reached on
the upper bench and parked 100 to 120 meters before the van.
One Tipper carrying boulders just came from behind the van, big
explosion occurred on the left side of the van. The time between

’ the explosives van parked at upper bench and explosives seems to

be maximum 25-30 minutes,

©
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4. Investigation of the accident site was carried on 08.10.2024. The

unused TLD/DTH and other explosives recovered live/damaged

condition from inside/outside the vans and surrounding area

were destroyed in the public interest. Two samples were handed
over to magazine-in-Charge of magazine having license 110

/EC/WB/22/526(E141935).

A copy of preliminary investigation report is enclosed and marked as

Annexure-R-2.

5. Van having Licence No. E/EH/JH/25/70(E95661) has been

suspcnd(,d on 09.10.2024 as it got damaged in the explosion

?//’“ M
/ *‘ : occqrrcd on the upper bed of the mine. The magazine having
( ]’ 1 dicence Nos. E/EC/WB/22/507(E113019) and
11~ JAL
{ 4 vl

} E/EC/WB/22/526(E141935) were suspended on 22.10.2024

which  were revoked on  09.01.2025 after receiving

positive/satisfactory compliance from the licensee in the public

interest.

The copies of the suspension letters of explosives magazines and

van are enclosed herewith and collectively marked as Annexure-R-

3.

'/ MAR 2025
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. .
Petroleum & Explosives Safety Organization (PESO) issues

licenses for manufacture, import, export, transport and storage of

e

Deponent

explosives within the ambit of The Explosives Rules, 2008.

Rabindra Jain Biruly

Deputy Controller of Explosives,
East Circle, Kolkata

= o= fasar
RABINDRA JAIN BIRULY
<g IELEED
DY. CONTROLLER OF EXPLOSIVES

3Jqd,
EC, Kolkata

7 AR 2005
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VERIFICATION

Verified at Kolkata, on this day 17th of March, 2025 that the

contents of the above affidavit are true and correct as per official records

available with the deponent and to the best of my knowledge and belief.

No part of the same if false and nothing material has been concealed

there from.

Identified by me

-

Advocate

bl

Deponent

Rabindra Jain Biruly
Deputy Controller of Explosives,
East Circle, Kolkata.
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ST WU UE. €3 | LICENCE FORM LR
i T, 2008 3 S ¢ B 6T L 3 SR 1 A n A
(Se= smticle 3(2) to () of Part | af Schedule IV of Bxplosives R}\\@. 2008) B e
() TR 5 R T SR TR 1,2,3,4,5 T 7 5 R 1 R At At o ¥ e v A TS

Licence to possess : (¢) for use,explosives of class 1L 2,0,4,8,0 or 7 i a magazine
. (Licence No.) : EFEC/WB/22/526(E141935)
1% BUY (Anmual Fee Rs): 1800
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V\\. AN
) ia Q"' jk >€

Licence 1s hereby granted to

S 4 Y Shri Sanves!
‘Te West Bengal Power Development Corporation L. (&M / Occupler : Samresh Kumar, Agent), Shri Samuesh

MR QUM
Kumar( Agent), Gengaramchak & Gangeremchak-Bhadulia Cosl Mine, Bhadulia, TownVillage - PO.- Nakraka, District-BIRBHUM
State-West Bengal, Pincode - 731123

P TR ST VIR ¢
& mﬂmﬁm | Smbis o Botmos * CRpaRy £ Nitrate Mixture Electric Detonators, Non Electric (Nonel)
1 <3 for use O .
mﬁ:ﬁﬁﬁ@mﬁﬁ%ﬁmﬁﬁm%g , possess R used
Licence is valid only for the following purpase. detonators,

4. e Rreiest & FPaeia ~aﬁ?§ﬁ‘me.ﬁr¢m%%ﬁm%l

Licence is valid for the following kinds and qusntity of explosives: = ‘It

o e T e A
EQ == SR Rew T SR T SRR ity a any one time
S N Kzﬁ: and Descripdon Class & Division Sub-division Y00 Ky
e " Niwsze Mixeure 2,0 0 S0 1w
5 Electric Detonstors 8.3 g 2500 Nos.
3 Noa Electmic (Nonel) detonstors (] 3 times
BT IR ot R TR A TR R S 3 s SRR S R as above.
> ) Quensty of explosives © be purchased D & calendar month{applicsble for licence under srticle 3(b) and ()] i ]
5 %ﬁﬁ%&wmﬁ@ﬁ%n RS (Dr:mjmz}:}bw\m-— 26(E1415
The licensed premmises shall con form o the following Grawing(s): - RA® (Dated) 2V 1172023
6 sﬁmmﬁwﬁﬁglmum sed premsises are situsted at following sddress: .
Plot No. 1184/1590.Kh. No. 1000, JL No. &3 3 (T‘O“n\ms%‘ AT sd gmbgmq&‘mw Road from Sag ’ —
=TT sy BIRBHUM T (State) West Bengal fa=®TS (Pincode)
TS (Paons) £ 37 E-Mai) TF (Fax)
T sEFE URe] =T ETeRT g SRR . B & B type bearing No.-1% 20d 16 & Key No.-32 and 65 of IEL Pvt. Ltd., Nagpur
Trs [icemsed premuses consist of following fcilities. R 5
= 9=d - ©Rd woURSRG e SR, 1884 IR =% o= RRiRa Res REw, 20N$m,¥lﬂéh SifaiRad R SR Pl SURE]
.__3__2‘3.
i T IGT SiSae!

ot 1o the provision of Explosives Act 1884 as amended from tme t© Gme and the Explosives Rules, 2008 framed there under and the conditions,
followmg ArDaxures.

TEﬁWLRTWmﬁQ?ﬂWmWNI i
+e. cansmurtonal end other derils) &s sated in seriel No. 3 sbove.

TR SRJ ELERA aﬁ%ﬁﬁﬁmmmﬂl
Condifions znd Adctione] Conditions of this licence signed by the licensing authority.
3 2% 50 DE-2 | Disumes Farm DE-2.

Dwzgs (8

2 SR

TR E 31 TS 2028 TF [QEAIE

N1 This licence shall remain valid gil 31st day of March 2028.

AH&'—?'%"S‘JT?‘:_‘E&{‘rﬁﬁ%{%ﬁﬁﬁm&:@V%W4$§f3ﬁ%§§a\ﬂ?mmﬁﬁﬁfﬁﬁmﬁﬂﬁﬁ SR A AL
et R I AT S = EANCACEEE 2 a{gﬂ?ﬁmaﬁmﬁﬁﬁﬁmmﬁﬁmm%ﬁaaﬁmﬁl
10 b= suspended or revoked for zny olzsion of the Act or Rules framed there under or the conditions of this licence as set forth under Set VIII,

le, refemred to in Part 4 ses gre not found conforming to the description shown in the plans and Annexure attached

of Schadule V ar if the Licensed premi

GRI€ Toe Date - 2171172023

Sy gt fAwwice 8@ | Joint Chief Contraller of Explosives
East Circle office, Kolksta
TR F IS & o WE
Space for Endorsement of Renewal
e F aie TR P AR ST WRER & TR IR Tl
Dzte of Renzwzl Daze of Expiry Signature of licensing authority and stamp

A R T S TR TS TR R E St iR T srRTY AN
Stzrutory Warning : Mishsndling and misuse of explosives shall constitute serious criminal offence under the law.
Note :- This is system generated d

ocument does not require physical signature. Applicant may take printout for
their records.

Digitaty signad by AJAI SINGH
Reason: Licance No. | EECWB22528
Location Kolkats [E 141838
Date21-11-2023 1843:52PM

I'7 Mag



s e e €31 LICENCE FORM LE-3
Mﬁﬁmmmu—ﬂzﬁﬁm 1%@3@%@%1)
" See article 3w to (@) of Past 1 of Schedule IV of Exp\uswesa;ul; ) i
m»m\wmwmwaﬁ1,2_3_4,smaﬁvﬁimzwmmwﬁmg 7@ aﬁ?‘fmwﬁm forg argafir
Licence 10 possess (c) for use explosives of class 1. 234560710

AT . (Licence No) E/ECTVBA2/S0T(E113019)
il W TUL (Annual Fee Rs) 1800

I Licence 1s hereby granted to

. h Kumar),
[HE WEST BENGAL POWER DEVELOPMENT CORPORATION LTD. (uﬂnh"ﬂ | Occuper : Shri Samre )

) - c(rict-KOLKATA. State-
BIDYUT UNNAYAN BHABAN. 3/C LA BLOCK , SEC-IL, B\DHANNAGAR.Tuwn’VlllIgc . KOLKATA, Distn@
West Bengal, Pincode - 700098

) i A A o B .
2 J\lﬁ@m’a & onfRufA | Status of ticensce * Com| lectric
pany .
3 appgica Pruffda vl 3 fere Rfter B possess for use of Cast Booster; Electri€ Detonators, Noz B (FFench)
1 rcence 15 valid anly for the following purpose. detonators, - K

4 ﬂuﬁamﬁtﬂ%ﬁm@am,m afr e fore R B
Licence 1s vahd for the following kinds and quantity of explosives: = @) (0) ' =48 ¥
W AR it iR W JoT ' gumanmy ugﬂfn
St No Name and Description Class & Division Sub-division 500 Kg.
1 Cast Booster 32 0 100 Nos
2 Electric Detonators 63 0 2500 Nos.

3 Non Electric (Nonel) detonators 63 ¢ 84
(@,mwmmawmmmaﬁmm@zmmwﬁameﬁﬁ?m * 2 tbee
(b) Quanuty of explosives to be purchased in a calendar month{applicable for licence under article 3(b) and ()] : s ©

< P e (R & o SRR A R AR 21 i, (Draving No) BEC/VE BTERBRES
The Licensed premises shall conform 1o the following drawing(s): - i@ (Dated) 15/03/2019

6 Sraf@ U Rafaifde R R ¥ The licensed p

Survey No. 262

are situated at foll ing address:

1,JL No.113 T (Town/Village) © BAIUORWM (Police Station) : KHOY'RASOLE '

FRTEIT (District) BIRBHUM A (State) West Benga! RPIS (Pincode) 731133

TXHIN (Phone) £ O (E-Mail) e (Fax)

7. SR ““ﬂmﬂﬁ‘""‘m%_" ) . Portable magazine B & B Type e- 3 & 4 and key no. 77 & 75 By [ELNagpur
The licensed premiscs consist of following facilives.

8 w-mmmﬁammﬁuﬂ,mummmﬁzﬁamﬁmzm%m,mﬁfmmmﬁmﬁmmg
ST B T oA R

The licence 1s granted subject to the provision of Explosives Act 1884 as amended from time 0 {ime and the Explosives Rules, 2008 framed there
additional conditions and the following Annexures.
| S B sﬁmmwmm,mmmmmmmm
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.
; e R g oiva §8 1 :
Conditions and Additional Conditions of this licence signed by the licensing authority. 1
3 70 Y DE-2 | Distance Form DE-2.

9. g SR ATQE 31 e 2073 9 RRARI QAR This licence chall remain valid tll 31st day of March 2023.

m\ﬂ@,mﬁwmmmwmm @v%mmuﬁﬁﬁzmw*mmwaﬁhma@ﬁﬂwm
IFfT TR Ao I a3 R o maﬂwaﬁmmﬂammﬁﬂmmamﬁm@

This licence is liable to be suspended ot revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under Set VIII
wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises arc not found conforming to the description shown in the plans and Annexure an.achcd >
hereto

under and the conditons,

AP FR WIAR

. Sak

ard@ | The Date - 15/032019 g e Arewte Frda® | Joint Chief Controller of Explosives
East Circle office, Kolkats

Amendments ¢

< Amendment of Quantity of B(plosives/Momhly Purchase Limit dated : 21/08/2019

o Amendment in Drawings/FacililieslPrcmiscs dated : 21/08/2019

«  Change in Authorized Sigrmlory/Oocupicr/Pum:rleimctos dated : 251072022

TS

¥ quiE & e
Space for Endorsement of Renewal

ARG A e oA IR & TR AR .
W_D_a{e. of Ren:\vaF 7 ) Date of Expiry B Signature of licensing authority and siamp

N ‘0810\312024 A 31/03/2025 Jf. Chief Controller of Explosives, East Circle, Kolk*a;m 7

&)

S ]| ek ek R g 4
g B / ‘))smmmng:Mkhandﬁufﬂﬂim:‘m mtmmmmm.

H losives shall co!
Noté :- THié is/‘system generated document does

nstitute serious criminal offence under the law.

not'require physical signature. Applicant may take printout fa
their records.

Digitally signed by RABINDRA JAIN BRULY
Raacmw | irenm Na ° EEC/WBI22/507

"R ang
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIHES SAFETY ORGANISATION(1'1,50))
(Formerhy Department of Fxpdosives)
Sei Mohan, Sed Floor: Sita Componnd
S Maine Road. Beliind Sushila Automobiles Kanohi 834001

{ole: 2432680 gy 2342688

Fmatl: dyceeranchicpoxplosives pov.in

N E ENIH2870(E95661)
Daated - 05041207

To

Y Keamear f"\‘{‘:'.‘\:\'\i\‘

Nt

s Rexad, Marar: Rargarh Cant
fown l:...lg:\‘ - Narmagardt
Distt: RAMGARH, State. Jharkhand, Pincode-9900vo

Subject Road Van for the carviage of Explosives Registrntion No JH-02ZAM-2688 Licence
NeEEWIH2STO(E860 1) granted in Form LE-7 of of Explosives Rules 2008 - Renewal vegnrding

Sus)

Reterenee o your letter Noc 40285 dated: 01032021, the subject licenee duly rencwed uplo 31732026 and issoaed il o
LE-7 o Explosives Rules, 2008 is forwarded herewith

For turther renewal o hicence, please submit the tollowing documents o as (o reach this office on or before 3175/2026

e Application in Form RE-T duly tilled inand sipned,
e Licence (ees renewable for one to five years, (o be submitted online through c-piyment facility avallable on onfine
applicaton portal under the Explosives Rules, 2008
=<« Origimal licenee with approved plan.
/ _‘{\\\ “ e i this connection, please also refer to Rule T2 of Explosives Rules, 2008,

A“r/ A‘I\J\\ follow \Hm\um instructions strictly:

k"

/ x / f AL ‘Iw 1\\0&1\ atexplosives transported by the licenced Roadvan shall be maintained in the proformn 1E-6 under Part 5 of
! t;); »'. ahu{ule Vol Explosives Rules 2008,
Wl \ " Please u|<m\ that persons whose antecedents verified by the local Police shall only be employed with the licenced
4 WD . ‘Q\pln\ng\ o ld\'\m compressor mounded truek as drivers or cleaners, List of such drivers and cleaner s alongwith the
~\ o N personal pﬁruull.\n\ shall be made available to the Tocal police in ndvance. The re=verification of such stafl shall aleo be
N7 D made at Teast onee in a year in complinnee to Rule 61(3) ol xplosives Rules 2008

143, Pledse note that during transportation of explosives. the Roadvan shall always be attended to by 1wo armed goarde. 1f the
consignment of explosives is likely to pass through sensitive arcas notified by Ministry of Home Affaira, it shoold be
escorted by armed Police escort / paard provided by District Police: Administrattion as required in Rule 67(7) of
Ixplosives Rules 2008,

Enclosures :
Youra faithfully,
(K. Thingarajan)

Deputy Chief Controller of Explosives
Ranchi

Copy Forwarded ta:

i

?CAN AnyScanner
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N = sﬁHH@T/ Engine No.

enve Eudursed under Rule 107¢3) of Explosives Rules, 2008 @\

Shie Abenr Ahmad, Dy Controlter of xplosives, Ranchi on 22082016

YU TS - 7| LICENCE FORM LE-7

(FarepYee e 2008 &Y SRR 4 & W | BT TG 7 &)

(See article no 7 of Part 1 of Schedule IV of Explosives Rules, 2008)

ey : wew a7 A Repied! & uRae & g

Licence to : transport explosives in a road van

V)

HTFIQ AWAT/ Licence No. : E/EH/IH/25/T0(EIS661)
dlfden W WYY / Annual Fee Rs = 2500/

| STGY UeegRT SR 1 Sl ©

Iicence is hereby granted to : M/S. Kumar Explosives (Occupier : Uday Pratap Singh)

Ranchi Road, Marar, Ramgarh Cantt.,
District-RAMGARH, State-Jharkhand,

2. &Iﬂﬂﬁ%ﬂﬂaﬂm/ Status of licensee : Proprietorship Firm

3. Wé’fﬂﬁﬁf?@’ﬁ/ Particulars of the road van:
JH-02AM-2688
SE 1613/42
4850 Kg(s)
16200 Kg(s)

Pincode-999999

ol U1 T-AT / Registration No.

I &1 Vb Td HISd / Make and model of vehicle
@G X@d 99 / Unladen weight

e afed iftfad a9 / Maximum laden weight
ufiae & fou s fowmica! ot siftrdar A 11350 Ke(s)

Maximum quantity of explosives permitted for transport
697TC69ETY 106071

MAT373026G1E12571
As per E.R.2008

SR @T\/\"Chassis No.

o 43}3@'7%’3?1‘5‘]%3?01 / Desription of Other Fittings
/[’ Uy, “1‘,"’ .

'Op ﬂ]ﬁ%%ﬁéﬂ@ﬂﬂﬂ faepIeah! &t AT/ Quantity of Explosives permitted to 1350 Ke(s)

vV
carry /

JJ‘//";/
/

X/

e

o2 G{W/Wm SRGUT ( SRFM ) ® GITFQE?T:!T?I'I%Q / The licensed premises shall

conform to the following drawing(s):
STIRGVT H@AT / Drawing No : E/EH/JH/25/70(E95661) f&TTeh / dated : 22/08/2016

5 T T TR g1 S Repies Sfifigm, 1884 SR SHd el §IQ U fawmies fEE. 2008
* QUeHT 3R Idf Ud PERIAd sreme! & i STt UeH &1 S & |

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and
the Explosives Rules, 2008 framed thereunder and the conditions and the following annexures....

() SULa P T 4 B TUTHTUT TS A Bl SRWUT/ (a) Drawings of the road van as stated in

serial no.4 above.

() WW EIN BW&‘I'W?ZT%/ (b) Conditions signed by the licensing authority.
6.6 ﬂﬂﬁﬁl dRE 31 A 2021 o fafema=a Q%‘“ / This licence shall remain valid till 31st day of

March 2021
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eﬂaﬁ? sitefram ur Fuds el faefad o mga seperfa #1 wat & res wgEEd < F 0T
mﬂzﬁfa el o A g, o afe s ufvere s mn Hom Turagt B 79 ="""f U %
IET T8 U o W Prerfraa o ufaviga @ on gaed

Fhis licence is hable to be suspended or revoked for any u-,];umu of the Act or rules framed ther
or the conditions of this licence as set forth under . wherever applicable reforred tom Part & 08 Cehadule V
the licensed premises are not found conforming 1o the description shown in the plars and annoxnie 2 L
hereto.
ST / Date: 227082016
Sd
30 g RIS FA0T® | Dy (et Ccmiratier of | iphons
7 Ranch
3 um & Adi-EHT r’quaﬂ Fndorsement for renewal of licence
Aéirmm ﬁ fafd Qv TG B ﬁfa yETa i & gEIA
Date of Renewal Date of Lxpiry Signature of licensing autharis

05/03/2021 31/03/2026 Dy. Chief Controller of Explosi Kars

Furfires Saraett : Rwies! w1 aravarét & wai a1 gewar, fafy & st mefiv arfees swoy e

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence undey the 3=
Note :- This is system generated document does not require signature.
Applicant may take printout for their records.

et

®
9] AnyScanner
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\ GOV I:'I(NMI;'N"“I' OF INDIA
) MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATIC IN(PESO)
(Formerly Depariment of Explosives)
Sri Mohan, 3rd Floor, Sita Compound
5 Main Road, Behind Sushila Automobiles Ranchi 834001

Tele: 2332689 Fax: 2332688

Ko EEISHAS32E1S6292) Email: dycceranchi@explosives.gov.in

Dated 05/06/2024
I
SINGH TRANSPORT

HANCHIROAD OPP ASHOK CINEMA. MARAR. RAMGARH RANCHI ROAD, OPP ASHOK CINEMA. MARAR. RAMGARH
Town Villoge - RAMGARH

Distt RAMGARH State Jharkhand, Pincode-429122

Subject Road Van for tbe carriage of Explosives - Registration No JHO02BQO713 Licence No.:E/EH/JH/25/323(E156292)

granted in Form LE-7 uader Explosives Rules, 2008 -Endorscment regarding -Endorsement of Liceace.

Suris),

Peference memo No - E/EH/JH/25/323(E156292) Dated 05/06/2024 from Dy. Chicf Controller of Explosives, Ranchi and inspection of the subject premises by an officer of this organization on 29/05/202:0

The subject hicence No E/EHAIH25/323(E156292) «ahd upto 31st March 2029 duly endorsed is forwarded herewith

For funher re==wal of hicenze. please submt following documents so as to reach this office on or before 31/03/2029

= Apphcanon in Form RE-1 duly filled in and signed

o lLucenze foes rencaable for ov. to five - cars. 10 be submitted online through c-payment facihity available on onlinc application portal under the Explosives Rules. 2008
o Ongiazl licence with approves © an

« In this connestion, please also refer to Rule 112 of Explosives Rules, 2008

“leas: follow (Lllowing instruchions sinctly

The records of expionves transported by the hicenced Roadvan shall be maintained in the proforma RE-6 under Part 5 of schedule V of Explosives Rules 2008 ) i
2 Please ensuse that persons whose antecedents venfied by the local Police shall only be employed with the licenced explosives roadvan/compressor mounded truck as drivers or cleaners. List of such drvers and

cleaner s elongwith the personal particulars shall be made c.ailable to the local police in advance The re-verification of such stafT shall also be made at least once in a year in compliance to Rule 61(3) of Explosives
Rules 2008

Flease note that dunng transportation of explosives. the Roadvan shall always be attended to by two armed guards. If the consignment of explosives is likely o pass through sensitive areas notified by Ministry of
Heme Affars. i should be escorted by armed Police escort / guard provided by District Police Administrattion as required in Rule 67(7) of Explosives Rules 2008

Yours faithfully,

(SHASHANK SUMAN)

Dy. Coutroller of Explosives

For Dy. Chief Controller of Explosives
Ranch

Copy Forwarded to

| District Magistrate, RAMGARH, Jharkband with reference to bis Noc No: 537 Dated: 10/06/2009

For Dy Chicf Controller of Explosnes.
Rancm
[For more infomiation regarding status, fezs and other details. please visit our web site hiip. /explosives gov in]

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.
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ST FEAT / Licence No. : E/EH/JH/25/323(E156292)

M@ B FUT/ Annval Fee Rs 2500/~

| IR TAGERT oI &1 oiTeht @

Licence is hereby granted to

RAMGARH,

ST IR T - 7 | LICENCE FORM 1LE-7 ( J/
(e Fram 2008 @) Sggell a & 3101 1 @1 Srpase 7 ) \_LL

(See article no 7 of Part 1 of Schedule 1V of Explosives Rules, 2008)

S : s 37 A fawwieas! & ufvae= & firg

Licence to : transport explosives in a rond van

SINGH TRANSPORT (Occupier : SANJIV KUMAR SINGH) PP ASHOK CINEMA, MARAR,

RANCHI ROAD, OPP ASHOK CINEMA, MARAR, RAMGARI, RANCHI ROAD, O

District-RAMGARH, State-Jharkhand, Pincode-829122

W

W@ﬁmﬁ &1 UIRUFA / Status of licensee - Proprietorship Firm
H35 31 @1 fAffAT / Particulars of the road van

Goflu] ST/ Registration No
I &1 Heb Ud AIS / Make and model of vehicle
W& If@d a9/ Unladen weight

JHO2BQO0713
MAHINDRA & MAHINDRA LTI

1570 Kg(s)

aeH fed Sif&dd a9/ Maximum laden weight 3460 Kg(s)
TREgA & fory SR faxmled! &1 sifdiaaw A 1890 Kg(s)

Maximum quantity of explosives permtted for transport

HMEgRCH Engine No
¥ T/ Chassis No

TTRIB17221
MAIRA2TTKR 1823647

3y fib T &1 faaron / Desription of Other Fittings
q1g & foTU S7H favmhied! @ A1/ Quantity of Explosives permitted o carry 1890 Kg(s)

4 73 oRER Fafafad smeaur ( smanh ) & ¥ G TR/ The licensed premises shall conform to the following drawing(s):
ST BT / Drawing No : E/EH/JH/25/323(E156292) RA1® / dated : 04/06/2024

s 7Y GHY R 34T TG fAamieas siRfian, 1884 3R I6® i @10 U Repies Fan, 2008 & uawil 3R 2rdf ud Fafafad waasl & A= sgafa

ga &1 ol &

T'he licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed thereunder and the conditions

and the following annexures.

() amiaa Y T 4 H gUIHRId Js&h 3 BT HRGYT / (a) Drawings of the road van as stated in serial no.4 above.
(9) 34 AT gRT gET&d U / (b) Conditions signed by the licensing authority

6. 98 ST dRI@ 31 AT 2029 T& AT @M/ This licence shall remain valid till 31st day of March 2029

g ST, SMfRfgn a1 36 sl frfad el a1 g1 sreita &1 wdl & Jedvd, e s & Wi 4 3 gwhifd, Sl i an) @), a1 afe o Ui oo a1
I G JUTEEGT H 1Y TU f[4aR & ST gl ure SR 0 fafid an ufakied @ o 9t € |

Tlus licence is liable to be suspended or revoked for any violation of the Act or rules framed there under or the conditions of this licence as set forth under Conditions.
wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and anncxure attached hereto

f&A1e / Datc 04/06/2024

3 71 fawpied FIaaa | Dy. Chief Controller of Explosine:

X Ranchi
\3@31@ %mﬂw%ﬁ GBI® / Endorsement for renewal of licence
FoAEO A Juargmie 1 /R SR Wfrer) & BETeR
Date of Renewal Date of Expiry Signature of licensing authonty

amm:ﬁmmm#mmmﬁmwmammmu@m

Statutory Wa

rning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Note :- This is system generated document does not require physical signature. Applicant may take printout for

N

their records.
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Preliminary Accident Investigation Report
(For Unauthorized premises only)

Report No.ACC/EC/24/2
Date:8-Oct-2024

1. Accident Occurred at:

Coal Mine of M/s. West Bengal Power Development Corpn.Ltd (CoalMine) ,situated at
Bhadolia Coal Mine, Gangaram Chak, Bhadolia, BIRBHUM, West Bengal - 731125
2 Date and time of accident: 7"-Oct-2024, at 10.32 AM
3. Brief Description of the accident:
An explosives blast accident occurred in the upper bench of Bhadulia Coal Mine,
Gangaramchak, District- Birbhoomi, WB-731125 during priming of explosives. Blasting was
proposed ,in the mine, Holes were already ready in two benches ( Lower Bench-about
200holes, Upper Bench-about 200 holes). Explosives were issued from Magazine No.
E141935 and E113019 without generating online form-13 and without signed by the
occupier of magazines, agent of mines and blaster. The RE-13 on line form for%
magazine was later generated at 12.08PM and 12.05PM respectively on 07/10/2024#The
vans -Regd.No.-TH-02/AM-2688( License No.-E/EH/JTH/25/70(E95661) and
JHO2BQO713(License No.-E/EH/JH/25/223(E156292) used to bring explosives up to the
lower bench. The explosives (Boosters, electronic detcnators, electrical detonators, Nonels
(DTH/TLD) were unloaded in the lower bench. These vans were followed by two SME
vehicles wi ‘ch also reached on the lower bench.fThere boosters <ot primed at/near the un-
loading place and stored there, then explosives were charged in the holes of the lower bench
in some holes.”In the mean time decision was taken for blasting of upper bench ( This
complete process is done in absolute haste, may be due to coming festival leave), the Van
JH-02AM-2688 was reloaded with explosives (with both Boosters and initiators(Electronic
detonators, Electrical detonators, and TLD/DTH (in speculation that some holes may be the
watery holes) and with electronic detonator connectors) and reached upper bench turned
backside and parked near the bench. The Camper vehicle WB-53B-4772 carrying workmen
also reached and parked about 12m-15m before the van (facing the cab of explosives van).
The workers immediately unloaded the explosives and kept it left side and left back side of
the van and started priming of explosives (Booster with electronic detonators). The workers
are sitting close together and very near to van. In the mean time the SME vehicles also
reached on the upper bench and parked 100m to 120m before the van. One Tipper carrying
boulders just came from behind the van , a big explosion occurred on the left side of the van.
The time between the explosive van parked at upper bench and explosion seems to be
maximum 25-30 minutes.q/

Z

th

4. Accider.: Intimation Date: Lt

th
5. Date of visit of Investigating Officer: B SCEA02
M/s. West Bengal Power Development Corpn.Ltd
(CoalMine) ,situated at Bhadolia Coal Mine,
6. Premises: Gangaram Chak, Bhadolia, BIRBHUM, West
Bengal - 731125, Case No.U101,

e e 1 _ E141935,E113019,E74952
niﬁ’ o erl«_,'Llcenses Involved:
YT N\
,///g "f['r ‘\ <.
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Mo 01/s. West Bengal Power Develo
Bhadolia Cnal Mine (Shri Samresh Kumar (Agent of Mine)),, Gangaram Chak, Bhadolia,

282

,4“ " 8, Name & addrsss of the occupier:
. pment Corpn.Ltd (CoalMine)

BIRBHUM, West Bengal - 731125

9. Damage to property:
Explosives van bearing Regn.No. JH-2AM-2688, licence No. E/EH/IPUZS/?O(I?95_661)
damaged in the explosion. The front screen of the camper vehicle bearing Regn. No. WB-
53B-9772 got cracked. The glass of left side door and wind shield of Tipper (Regd No.-OD-

23N-9322) was broken/cracked. None other damaged to property was noticed.

10. Injured Persons:

2

Name &
:Z Name Father Name|Age| Sex | Nature of Injury L?{C:St;’:; 10f
| [Shri Mahadeb Marandil Shri Malinda | ., %Mal i gfehfo"ﬁ:i;g;z Surl Sadar
(Blasting Crew) Marandi below tyre ospita
2 | Glasing Crewy | Viaruggy |50 s Hearingprottem | Sy S
3 HSL}:;:J;an:TI;SII;:\;?r:g St Gurudeb | o6 Iatd I icU Sﬁgsi?g?r
Crew)
I'1. Death of persons:
:,:; Name Father Name [Age] Sex LO:;:::LH of 1::52;3 (t)gglg: tIl-ly
] e | s |20 spor [ Onesporduers
2 | ™ iming Sy | ot |35 et spor [ O7he sporde:
| gt Vanorivr | Gnomr |47 praid spor [ O7he spotdeio
| lasing Crowy | Mgy |4 spor [ 07 st
all et Rl ) Y I
" Bining Crewy | et [ 41 ad spor | O exoion
7| Btusing Cewy | M| prad spor [ O st
S| s or | e [34ad oo [ P

12. Description of the scene of occurrences (During Visit):

14.

fra

' _Undersigned along with Shri Ravinder Jain biruilly,

. rs on 08/10/2024. At that time forensic team

"7';,1_.’_, Hence Sifice we are asked to wait, the discussions wi
VLS \

DCE reached the mine office at about
was visiting the site of the accident.
th present officials were started. The
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mitial dnsc_ussml‘ls were made with Shri Samresh Kumar (Agent of the mine and occupier of
the magazine), Shri Bhavesh Kumar Pandey ( Mines Manager), Shri Sadhan Kumar Mondal

(I‘ milll;'{z%;zlslixlg lVe 1st class manager), Shri Ranjit Paul (Magazine Uc clerk of magazine

T.hc D(T‘iMS Sitarampur team was also present there for investigation of the accident. After
dl:%L‘»llS.SlOll and permission from the police authority, undersigned with DCE reached the site
of accident at about 19:30 hours. It was dark hence outer observations were made.

Surrounding observation- One Camper van, bearing regd. no.- WB-53B-9772 was found
parked in front of the van, facing cab of the van. Its front wind screen was found cracked, no
other damage was observed to this vehicle. A dumper loaded with stone was found on the
right side of the van, parked at an angle from the van such the both back side were separated
by about 1.5m and front side about 2.5m.

Van Observations- Van was parked very near to blasting holes (about 5m). The left (angle)
frame of the van was found curved inside considerably. Left side none of the body sheets
were found covering the frame. Right side frame with body sheet was found bend outside
and its sheets were found with it opened outside.

The left side frame sheets were found falling inside the van and some sheets were found
entangled with right side frame and front part of roof. The left side door of the van was also
observed without sheet, only angle frame was remained in the name of left door. The right
side door was found with little damaged.

No considerable damage was found in the floor and in the lower parts of the van. The front
cab was also found with little damage. Its left side door was found bend on the lower side.
Interiors of cab of van were found with very little damage.

The fire screen on left side (lower part) was found damaged. The diesel tank was found
mntact.

Tyres of the van were also not found busted/damaged. Tyre dragging marks were observed in
the front direction (about 90cm) with an angle of about 5 degree to 10 degree right side. No
considerable damage to the bottom parts of the van, as it seems that shock waves crossed to
the other side of the van and tyres absorbed the shock. Connector wires (non explosive
material) used to connect electronic detonators, were found spread in large nos. on the floor
of the van. The empty folded cartons of explosives were found in the front part of the van
floor.

No prominent fire/burn marks was observed anywhere. Only heat mark was observed on the
left side of the van. Live Nonels (DTH and TLD) were found on back right side floor of the
van and also found hanging with the right back side frame.

One blaster’s small bag was found kept near back left side door with one key and one
detonator (No exploder was found). One electronic detonator with 2 Nonel shells was found
kept near back side of the van on a stone.

It seems the accident side was partially disturbed due to recoveries of dead bodies. On the
basis of flag marked on the site, four bodies were recovered from the left side of the van
(about 2m to 10m).

One body recovered from back left side of the van (about 10m) and one body was recovered
from back centre of the van. Flag for two bodies were not found placed at the scene of
occurrence. It was gathered that bodies were recovered with separated leg , separated lower
part and some in many parts. Injured persons seems moved away to safe distance from the
place of accident.

Next day on 09/10/2024, undersigned with DCE visited hospital and inquired two injured
persons (sitting near front tyre of the van, Shri Mahadev Marandi (Blasting Crew), Shri

-~ Khandi Marandi (Blasting Crew)), one injured person was in ICU hence could not be
e “._‘ .(’-
) 'm%"same observations were noticed and confirmed thoroughly. It was noticed that 5 nos. of

¢contacted. After that again we visited the site of accident in the morning at about 12.00 AM

primed booster (primed with initiators (electronic detonator) found in burn and broken
: \ (' } "\ "
¥
J [ !

Yy /
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concror @ foond ko below the camiper WB 33B4772. It seems the same were collected

Eom e st aad L:."t 1 Peicw the camper. No booster was found in any other place. The
_x,r"_:: back cover, bidies. mawch boxes were fo und nezr and around the accident site. Then
3 T r-

Ze Naorels (DTH and TLD werz recoversd from the van with safety and then the damaged
=xpigsives wers desooved [ater

Ther= werz about 200 Boles werz drilled in the upper bench. Some down side holes of upper
erch. s filled %tk mod swone/water due o flow of siudge came with the rain water in the
B mghr ";x- SrUMmenT crater was observed on the ground nearby but in the left back side .
sones wers found tm coming out of the ground in broken/cracked condition.

Furfer wiephonn dsomssions werz made with Shri Durga Tun (Driver of SME Vehicle),
St Ramiest (Driver of SME weficle) and the Written statement of Shri Sarbind Kumar (

A
T oper Drives estigation.

(R

%S 2iso considers=d m the mw

I Partesiars of material exhibit collected. if any

waiors coilecss by e forensic expents were neutralised and handed over w the police
s sealed and

1t =

One DTE l:L: coe TLD = -a\,x:c collected from mside the van was

maszrmEe §

TrE =wacn czuse

ik Tt s
=aerzed o=
=x mewr e beao re issued and u""'if

v for=msic =2 amd owo by BDS) recoversd atier e?prwmn from the van :i:» the Blaster

Y
impact and

ou the :r':_c:'. boaster causing
hetically detonated the mr'p{et. heap of

or the righc side of the van)

Soecits
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17. Additional Information/Remarks, if any
| The district authority is requested to conduct a Magisterial Inquiry as per section 9 of the

Explo_sives Rules, 2008. 2. A separate inquiry is being conducted by the DGMS, Sitarampur,
Paschim Burdwan, West Bengal. 3.The licence No. of the damaged Explosives van bearing
E/EH/JH/25/70(E95661)is suspended by the O/6.

Regn.No. JH-2AM-2688 and licence No.
the Dy.CCE, Ranchi on 10.10.2024.

Ajai Singh
; Deputy Chief Controller of Explosives
Kolkata (W.B.)
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GOVERNMIEENT OF INDIA
MINISTRY OF COMMERC'): & INDUSTIRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PES )

(Formerly Department of Ixplosives)

Last circle,8, splanade 1ast,

Ist floor, Kolkata 700069
Tele: 22486600 J-ax 22439322

Email: jtccekolkata@explosives gov in

No EfE('/\\'B/ZZISI)'I(EI]SOI?)

frgad 0211007504
lo.

THE WEST BENGAL POWER DEVELOPMENT CORPORATION LTD

BIDYUT UNNAYAN BHABAN. 2 C 1A BLOCK . SEC-II BIDHANNAGAR. KOLKATA
Distt KOLKATA. State. West Bengal, Pincode-700098

Subject Py ion for Use of Explosi ine situated at Survey No. : 2621.JL No.113, Village/Town,
BARJORA, Distt. BIRBHUM Sln(c West Bengal Licence No. E/EC/WB/22/507(E113019) granted in Form LE-3 of
Explosives Rules, 2008 - Suspeasion regarding,

—
Sir,

Reference No nil dated 17/10/2024

The following violations were observed by an officer during the inspection of the sile of the subject licence on 08/10/2024.

1 On scrutiny of Form RE-13, it 1s observed that y,
(a)  RE-13/2024/4190667 is issucd onlinc at 12.05 PM on 07 10 2024, whereas the accident occurred at 1032 AM on 07 10.2024. However, the RE-131s required 1 be rssued befurs dagach of

explosives from subject magazine. It confirms that cxplosive was issued without signature and consent of tho authoritics  This constitutes the violation of Pule-77(2)0, of The Fegloncics Zsles

2008

In RE-13/2024/4190667, Dated 07.10.2024 the Explosives of Class-6, Div-2 were (ransportcd by Explosives Van bearing Registration Number JH-02-AM-2622(L95441 ) and  lass 6 (7 were

transported by Explosives Van bearing Registration Number JH-02-BQ-0713(E156292) But, it was observed during inspection/investigation that explosiues of Class-6_ Do were fousd oot §

n the van Registration Number: JH-02-AN-2688(E95661) which was involved in accident  This constituted the violation of Condtion-10 of Licenss n Form-LE-7 of The Frglonives Rales 20012

Pleasc explain

(¢)  Special precaution against accident is not observed by you. This constitutes the violation of Rule-19 of The E- xploancs Rules, 2008

(d) Explosives Van not found maintaining record in RE-6 and not verified by the

(b

P B

To view of the above the subject licence granted to you is suspended as an interim measure as per the provisions of Scction 6(E) of Explosives Act, 1884 and Rule 118(5) of Pxplosives Rales, 209
with immediate effect. An order suspending the licence is enclosed herewith,

Please show cause within 21 duys from the date of this letter as to why the subject licenses should not be cancelled.
Please comply the order and follow the procedure under Rule 119 of the Explosives Rulcs, 2008 regarding the disposal of the explosives in your posscssion
Pleasc follow the procedure under Rule 121 for appeal

Receipt of this letter may please be acknowledged

Enclosures :

Yours fasthful

RABINDRA JAIN BIRLLY

Dy. Controller of Expiosives

For Joint Chicf Controller of Esplasives
Fast Circ

ic office. Kolkata
Copy Forwarded to

1. District Magistratc, BIRBHUM, West Bengal for further nccessary action.
2. Superintendent of Police, BIRBHUM, West Bengal for further nccessary action.

For Jomnt Chief Contradler of E cplo
East Citle ofTec

[For more information regarding status. fecs and other details. please visit our web sife hitp /peo gorv inf

Digitally signed by RABINDRA JAIN BIRULY
Reason: Licence No. - E/EC/WB/2/507
Location:Kolkata [E 113019]
Data22-10-2024 17:53.19 PM
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISA TION(PESO)

(Formerly Department of Explosives)

East circle,8, Esplanade East,

Ist floor;, Kolkata 700069
Tele: 22486600 Fax: 22439322

Email: jtccekolkata@explosives.gov.in

No: E/EC/WB/22/507(E113019)
Dated : 22/10/2024

ORDER

In exercise of the powers conferred under Section 6E (3)(d) of the Explosive Act,
1884, read with Rule 118 (5)(i) of the Explosives Rules, 2008; Licence No.
E/EC/WB/22/507(E113019) granted in Form LE-3 under Explosives Rules, 2008 to THE
WEST BENGAL POWER DEVELOPMENT CORPORATION LTD. (Occupier :
Shri Samresh Kumar), BIDYUT UNNAYAN BHABAN, 3/C LA BLOCK , SEC-III,
BIDHANNAGAR, Distt. KOLKATA, State. West Bengal, Pincode-700098 for
Possession for Use of Explosives from their Explosives magazine situated at Survey
No.:2621,JL No.113, BARJORA, BIRBHUM, West Bengal is suspended as an interim
measure with immediate effect till further orders.

THE WEST BENGAL POWER DEVELOPMENT CORPORATION LTD. is
directed to surrender their Original copy of above licence in the office of this office
immediately as required under Section 6E (9) of the Explosive Act, 1884.

Ajai Singh
Joint Chief Controller of Explosives
East Circle office, Kolkata
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GOVERNMENT OF INDIA
MINISTRY OF COANMERCE & INDUSTRY
PLEIROLEUM AND PXPLOSIVES SAFETY ORGANISALION(PENO)
(hormerly Department of faplosives)
Fast arcle N1 splanade Fast,
Ist flovr Kolkaua 00069
lele 22986600 Fax 22432322
Fmanl jreceholkata aexploxives povan

N R WB 252608 141907)

e W { Power ievebapmmeni € arporaivn | id

Vs =y widy lesmgramhol & Gungariam had Baadsehio Cod Ming Bhadubia PO - Nodrado

Dhcrt BIRRIIT A Pingode- '3112%

fubjsat Possewsion for Uve of Eaplisivesfrom magueine situated at Plot No. - HEET890,Kb. No. 1000, J1 No. 63, Village Tows.

Musea Sagarbhasga (O Misglo Dam Road from Sagarb, Distt. BIRBIUM, State, West Beagal Licence No.
ECWB2DE6F14193%) granted in 0 LS of Explosives Rules, 2008 - Suapeasion regarding.

Relference No ol dsted 1 711072024

tie follom ing v wlstons wero ohsened by an ollicer dunng the imspection of the site of the subject lievnce on G8/10:2024.

A Form BE 10 00 obsersed that

waves frm webyea magarme 1 coalinus thet explosine wes tesued withoat signature and conseat of the suthonties

"

) I BRIV 2024 410AK1 7, Dased 07 102 2024 the 1 aplosines of Class-2 and Class-6 & Din-1 were transporied by same Eaplosives Van bearng Registration Numbee JHA02-BQ-OTIXE L S0

ol e v olatson of (andvon- 10 of License tn Form LU-7 of The I xplosives Rules, 2008 Please explain
[ Spevtal precastion agpnel scaident 1s 0ot ohserved by you  This constituter the violaton of Rule-19 of The Laplosives Rulea, 2008
() | splonnes Van not fonnd mamtamning record in RE-6 and notverified by the magazine occupier magasine in-<harge

Thiy coms

[ view of ihe abone the subject lcence granted o you Is suspended ay o (sterim mensere as per the provisioes of Scctiva 6(F) of Explosives Act, 1884 uad Rute 118(5) of Explosives Rules, 2008,

with bmmailigte effect An order sespeadiag the leeace is cacosed beremith
Pleas vbom tause within 21 duvs froum the date of thin letter as (o why 1he sehject hiceases shosld sot be caacelied

Please comphs the

Ploase fullow he grocedure under Rule 121 for sppeal
Cumdinoay  Fiease comply the quanily returms letien

s aae bo ackaow ledged

3t of this letter msy

Ladmsrs

Copy Forsarded 10

1. District Magisirate, BIRBHUM, West Beaga! for further necessary action.
2 Superiatcedent of Police, BIRBIUM, West Deagal for furtber necessary action.

Vet omae uhymate repardig sahon fovn ped ciber dtails, ploase Vind van web 10 D s o ]

Digitally signed by RABINDRA JAIN BIRULY
Reason: Licence No. - EEC/WE/22/32¢
Location Kolkata [E14 1935
Date22-10-2024 1757:12F°M

9244190817 i ssud anhing ol 12 08 PM on 07 10 2024, whervas the sccident ovourred at 10 12 AN on 07 10 2024 Howerer, the RE-1V i requinad 10 B ssuad dolore J-spal‘ch of
This constitutes the violatien of Rules 770000 of The Eaplosives Rules,

eder ead follow the procadure undor Rule 119 of the Lxplosines Rules 2008 regardiang the diaposal of 1he cxplesines in vour possession
¥ ¥ ® §

Dated O [0 2024

)

Yours tauth(uliy.

RABINDRAJAIN BIRULY

Dy. Countruller of Explusives

For Julat Chict Contruller of Explusives
East Qurele oflive, Kelkata

For Jomt Chuel Coatroller of Explossves
East Qule offiee. Kolkara
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PES())
(Formerly Depgrtment of Explosives)
East circle,8 Esplanade Eust,
Ist floor, Kolkata 700069
Tele: 22486600 Fux: 22439322
Email: Jtecekolkata@explosives.gov.in

No: E/EC/WB/22/526(F.141935)
Dated : 22/10,2024

ORDER

In exercise of the powers conferred under Section 6E (3)(d) of the Explosive Act,
1884, read with Rule 118 (5)(i) of the Explosives Rules, 2008; Licence No.
E/EC/WB/22/526(E141935) granted in Form LE-3 under Explosives Rules, 2008 tc The
West Bengal Power Development Corporation Ltd. (Occupier : Samresh Kumar,
Agent), Shri Samresh Kumar(Agent), Gangaramchak & Gangaramchak-Bhadulia
Coal Mine, Bhadulia, Distt. BIRBHUM, State. West Bengal, Pincode-731125 for
Possession for Use of Explosives from their Explosives magazine situated zt Plot
No.:1184/1590,Kh. No. 1000, JL No. 63, Moaza- Sagarbhanga (On Hinglo Dam Road
from Sagarb, BIRBHUM, West Bengal is suspended as an interim measure with
immediate effect till further orders.

The West Bengal Power Development Corporation Ltd. is directed to surrender
their Original copy of above licence in the office of this office immediately as required
under Section 6E (9) of the Explosive Act, 1884,

Ajai Singh
Joint Chief Controller of Explosives
East Circle office. Kolkzia




GOVERNVENT OF INDIA
RY OF COMMERCE & INDUSTRY
PLOSIVES S4FETY ORGANISATION(PESO)
{Formeriv Deparmsent of Explasives)
ceordle. & Esplanade Fast

vor Xolkaia 00069

Tele 22386600 Fax: 22439322
Email: jrecekolkata @explosives gov.in

SN

Ne EXCWR LI O E NI
Dated 09/01202%

amcant-Bhadds Codd Mime Baaduha PO - Natrabo

Sadwex P‘-\w:ja for Usc of Explavivesfrom magassec Sraated at Plot Nau - 1184715%0.KE. No. 1000, JL Na. 63, Village Town.
\h:‘?r Sagarddazga (On Hizglo Dam Rosd from Sapard, Distt. BIRBHUM, State. West Beagal Liceace No.
EVCWBII20E 121938) granted in Form LE-3 of Evploshves Reles, 2008 - Revocation of Orders regarding.

LAGGI 2N 14 daacd (0 Q)

ALY

50 WEPDCL AGIG128 14 dated 00012028 alongwith copy of DGMS letter hearing No- S-1IT42/ 1585962818723

¥ violznom wseod M DGMS vade lemter &t 177102024 of DGMS in respect of G hak & G hak-Bhadulia Coal Mines of M/s WBPDCL
Raod \am Neang Iemce mo E93649 & EOS910 16 sebanutind
20 of ompea blasimg perposk 3 miscs wsuad by DGMS, Dhanbab s submitted

ad

Lz vacw of 2dave (h¢ sespeesion cxceliation impesed by this office Qrder na. EECW B22326(F 14193%) dated 2271072024 is hereby revoked.

@ ma comimm Oc Pacenion for Use of Explasives comphmg i conditaans of the hieeace and provisions of Explosives Act 1884 and Explosives Rules, 2008

Cosdmeas - Piosx READ 324 ancth fellom the conditioas of the liccase and redevaat Reles of the said Reles( Includiog Rale-89 10 98 of the ER-2008(as amended) .Please never excced the
STURAGE cepacny of ¢ Boease PLEASE IMMEDIATE SUBMIT THE ONLINE RETURNS OF EPLOSIVES. Picase maintain all oaline /offline records ( including the van record in RE-6) on
daiy basa Picas depawe axpericaced 28d texchuical maspower valy.Plaase provide the secerity to the premises ep to the satisfaction of District Magistrate.Please keep the premises absolutely ncat
22 chear Plone dipln safcty instruction ot seitable places Please et hghtening condector and carthing system tested from competent cogineer once in every year and maintain its record.Please do
2ol pead a2y plenves from ¢ magariec sskes RE-13 is a0t pescrated aed dely sigacd by the officials as meationed on it and if Blasting plan is not ready.Pleasc DO the blasting only at
»ahd devsawed aethenzad places. wbore BLASTING PERMISSION- from DGMS! from State Misiag Authority/ District Authority ( as the case may be) is granted and license is ameaded in this
regerd PLEASE DO NOT USE EXPLOSIVES IN THE MINE WITHOUT PRIOR PERMISSION OF THE DGMS.

1 of s lotor = plaase be adaow indgad

Yours faithfully,

Ajai Singh
Joint Chicl Controller of Explosives
East Circle office. Kolkata

1. Dot Magistraze, BIRBHUM, West Beagal for ferther socessan action.
2 Sapcriztezdent of Police, BIRBHUM. West Beagal for ferther eecessary action.

Jownt Chief Controller of Explosives

East Circle office, Kolkata
[For mare cizmadon ropirday sain foos ol o otady, picass Vol cur webd w2 bp  poso gov in|
]
Digitaliy signed by AJAI SINGH
Reason: Licence No. : E/EC/WB/22/526

Location:Kolkata [E141935]
Date09-01-2025 17:35:18 PM
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GOVERNMENT OF INDIA (Ef? '

MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)

Last circle,8, Esplanade Fast,

Ist floor. Kolkata 700069
Tele: 22456600 Fax. 22439322
Email: jtccekolkata@explosives.gov.in

No E/EC/WBRUS0T(E113019) Dated 090172025

fo

THE WEST BINGAL POWER DEVELOPMENT CORPORATION LTD

BIDYUT UNNAYAN BHABAN 3 C LA BLOCK . SEC-III. BIDHANNAGAR KOLKATA
Distt KOLKATA State West Bengal Pincode-700098

Subject Posseasion for Use of Explosivesfrom magazioe situated at Survey No. : 2621, JL No.113, Village/Town.
BARJORA, Distt. BIRBHUM, Statc. West Bengal Licence No. E/EC/WB/22/507(E113019) granted in Form LE-3 of
Faplosives Rules, 2008 - Revocation of Orders regarding.

Sar,

Reference No WBPDCL/AG(G)25/14 dated 06/0172025

! Compliance report 15 recened vide letter no. WBPDCL/AG(G)25/14 dated 06/0172025 alongwith <opy of DGMS letter bearing No. S-111/11142/1585962818/23

Sstarempar doted (30172025 for compliance of violation 1ssucd by DGMS vide letter dt 17/10/2024 of DGMS in respect of Gangaramchak & Gangaramchak-Bhadulia Coal Mines of M/s WBPDCL
2 Copy of agreement for 2 Nos of velid Road Van beanng heence no E93649 & E98910 15 submitied

¥ Theee (03) Nos of Overman ceruficate of competency blastng purposc in mincs 1ssued by DGMS, Dhanbab is submitted

To view of above the suspension/cancellation imposed by this office Order no. E/EC/WB/22/507(E113019) dated 22/10/2024 is hereby revoked.

You moy continue tho Py ion for Usc of Explosives complying the conditions of the hicence and provisions of Explosives Act 1884 and Explosives Rulcs, 2008

Cosditivas : Pleasc READ and sincily follow the conditions of the license and relevant Rules of the sad Rules ( Including Rule-89 to 98 of the ER-2008(as amended) Pleasc never exceed the STORAGE
<apecity of the hicense. PLEASE IMMEDIATE SUBMIT THE ONLINE RETURNS OF EPLOSIVES Please mantan ail online /ofMine records (including the van record in RE-6) on daily basis. Please depute
avpenienced and technical manpower only Please provide the secunly 1o the premises up 1o the sausfaction of District Magistrate Please heep the premiscs absolutely neat and clean. Please display safety
vstion et suitsble places Please get hightening conductor and carthing sysiem tested from competent engineer once 1n cvery year and mantan its record. Please do not issuc any explosives from the
magasne unless RE-13 ts not gencrated and duly signed by the officials as mentioned on 1t and 1f blasting plan 15 not ready Please DO the blasting only at valid/designated/authonized places, where BLASTING
PERMISSION-- from DGMS/ from State Mining Authont/ District Authonity ( as the case moy be) 1s granted and license 1s amended i this regard [t 1s recommended Lo purchase own vans for blasting
purpose PLEASE DO NOT USE EXPLOSIVES IN THE MINE WITHOUT PRIOR PERMISSION OF THE DGMS

Recerpt of this letier may please bo scknow ledged

Yours faithfully,

Ajai Singh
Joint Chicf Controller of Explosives

East Circle office, Kolkata
Copy Forwarded ©

1. District Magistrate, BIRBHUM, West Beagal for further necessary action.
2 Superintendeat of Police, BIRBHUM, West Beagal for further necessary action.

Joint Chief Controller of Explosives
East Circle office. Kolkata

[Vor more mfirmation regending viatus. focs and ofhier detasls. please visit our web ute hitp peso gos ]

Digltally signed by AJAI SINGH
Reason: Licence No. : E/EC/WB/22/507
Location:Kolkata [E113019)
Data:09-01-2025 17:41:29 PM
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA/EZ

O.A. No. 222 of 2024
‘\-&Aﬁriﬁ.ft?{',!.\..‘..’ﬁfle Sia ¥ )ed g Plaintiff
RNl b\W"]"\ vL\»Mm Cbor\.’ Petitioners

P ves? e b oy )RR vy dod 08 00 v

Defendant
Opposite Party

On bhehalf of R~-5.

rnow all men by these presents that by Vakalatnama I/We

*DLCJ”? the ARdvocates noted below or any of them my/our lawful
for filing the Memorandum of appeal or petition in the

Jvocate or Advocates
for entering Appearance

mztter for appearing in conducting and arguing the same,
aepositing  or withdrawing any money in connection

trnerewith for moving the Court in any matter connected

for preparing the paper book in the case and for

in papers petitions etc. on my/our behalf for filing

back any documents for withdrawing suits or appeals or

etitions with permission to institute fresh suits etc. For

and filing petitions of compromise in connections with
r znd for taking copies of paper form the Record and

1d matte

further say that any act, done by my/one said Advocate or

sr by any of them after accepting this Vakalatnama,

r/ we

// Ve /,.1_(_'3‘

22

idered as my/our true and lawful act.

snall e consl

further hereby agree and undertake to pay the
their fees are settled and all others
cums vhat may be necessary to carry out the requisition of the
ceurt and otherwise to enable the said Advocates to conduct

Fzlling which the said Advocates after notice to

K r//jr,(, rt /
NG/J will be liberty to withdraw form the further conduct to

Tne cdase.

And I/we
=zid Advocates his or

TNESS WHERE OF 1/We sign and execute this Vakalatnama
day on March, 2025.

NEME OF PD/OCPTE
ASHOK PRASAD, ADV R\
N e
L\ RABINDRA JAIN BIRULY

q_)'\ w 9)} 37 Repres fg=e
DY. CONTROLLER OF EXPLOSIVES
Q}f/‘) %561’ 7l 3@, Frer
EC, Kolkata
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